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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAILATI BENCH, GUWAHATL 

(AN APPLICATION UNDER SECI'ION 19 OF THE CENTRAL 

ADMISTRATIVE TRIBUNAL ACt 1985) 

ORIGINAL APPLICATION NO. ( 3 OF 2004. 

BETWEEN 

Shri Aflabuddin 

Applicant 

-Venus- 

TheUnionoflndia&Others 
Respondents 

- 	LIST OF DATES AND SYNOPSIS 

Annexuze-A is the photocopy of extnict of Office Memorandum dated 

14-12-1983. 

Annexure-B is the photocopy of Office Memorandum NoF.No. ii 

(2)/97-E-11 (B) dated 22-07-1998. 

Annexure-C is the photocopy of representation dated 28-06-2003 

'submitted by the applicant before the Respondent NoA. 
S 

U 

S 
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Annexure-D is the photocopy of representation dated 20-08-2003 

submitted by the applicant before the Respondent No.4. 

Annexure-E is the photocopy of letter No. 2 (2)/SCt/03-04/2063 

dated, Silchar 16/12/03. 

Annexure-F is the photocopy of letter NO (2)/SCC)3/iS5 dated, 

Siohar 29/1 /04. 
/ 

This original application is made for seeking a direction from 

this Hon'ble Tribunal to the Respondents for continuation of the 

payment of Special Duty Allowance to the applicant as per similarly 

situated persons who are working under the same department and 

same office are continuing the Special Duty Allowance without any 

interruption till day and also with a prayer for refund back the amount 

of Special Duty Allowance paid to the applicant earlier by the 

Respondents with effect from 06-10-2001 to July 2002 which has 

been recovered by the Respondents. The applicant is working as 

Assistant Engineer, Central Public Works Department, Silcbar. The 

payment of Special Duty Allowance has been discontinued to him 

with effect from August 2002 but similarly situated persons have been 

enjoying this benefit without any interruption. The applicant has filed 

representations dated 28-06-2003 and 20-08-2003 before the 

Respondents for seeking justice in this matter. The Respondents side 

their letter dated 16-12-2003 and 29.01-2004 rejected the claim of the 

applicant regarding payment of Special Duty Allowance. As such the 

applicant filed this instant Original Application before this Hon'ble 

Tribunal for continuation of Special Duty Allowance and also the 

refund back the amount of his Special Duty Allowance which has 

been recovered by the Respondents. 

S 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCIL, GUWAHATL  

(AN APPLICATION UNDER SECTiON 19 OF THE CENTRAL - 

ADMISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. ()3 OF 20O4 

* 

S 

BETWEEN 

Shri Aftabuddin 

Assistant Engineer (Planning) 

Central Public Works Department, 

Silchar Central Division, Malugram, 

Mela Road, Silchar-2 

Applicant 

I. The Union of India represented by the Secretaty to 

the Government of India, Ministry of Urban 

Affairs, Nirman Bhawan, New Delhi-I 10011. 

The Director General Works, 

Central Public Works Department, 

1I8-A,NirmnBhawan, 

New Delhi— 10011. 

The Additional Director General of Works (ER), 

Central Public Works Department, 

Nizam Palace, 171h 

234/4 AJC Bose Road, Kolkata-20. 

The Superintending Engineer 

Central Public Works Department, 

Silchar Central Circle, Malugram, 

Mela Road, Sllchar-2 

I 

c 

0, 00 

S 
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5. 	The Executive Engineer, 

Central Public Works Department, 

Silehar Central Division, 

M111118mill  

Mela Road, Silchar-2 

Assam. 

Respondents 

DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This application is not made against any particular order but 

praying for a direction from this Hon'ble Tribunal to the Respondents 

for continuation of the payment of Special Duty Allowance to the 

applicant as per similarly situated persons who are woricing under the 

same department and office are continuing the Special Duty 

Allowance without any intemiption till day and also with a prayer for 

refund baek the amount of Special Duty Allowance with effect from 

06-10-2001 to July 2002 which has been recovered by the 

Respondents. 

JIJRISDICFION OF THE TRIBUNAL 

The applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble TribunaL 

I 

3) LIMJTATION 

The applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 

of the Administrative Tribunal Act 1985. I 



.4 

- 

3 
RIO- 

0' 

4) 	FACTS OF THE CASE: 

Facts of the case in biief are given below: 

4.1) That your bumble applicant is a citizen of India and as such he 

is entitled to all rights and privileges guaranteed under the 

Constitution of India. 

4.2) That your applicant begs to state that he is Assistant Engineer, 

Central Public Works Department. Now he is working as Assistant 

Engineer (Planning), Silchar Central Division, Siichar-2. 

4.3) That your applicant beg to state that the Government of India, 

Ministry of Finance, Department of Expenditure granted certain 

improvements and facilities to the Central Government Civilian 

Employees of the Central Government serving in the States and 

Union Territories of North Eastern Region vide Office Memorandum 

No.2001413/83-IV dated 14-12-1983. In clause II of the said Office 

Memorandum Special (Duty) Allowance was granted to Central 

Government Civilian Employees, who have All India Transfer 

liability at the rate of Rs.25% of the basic pay subject to ceiling of Rs. 

400/- per month on posting to any station in the North Eastern 

Region. The relevant portion of the Office Memofandum dated 

14.12.1983 is quoted below: 

(iii) Special (Duty) Allowance: - 

"Central Government Civilian employee who have All India 

Transfer liability will be granted a Special (Duty) Allowance 

at the rate of Rs.25% of basic pay subject to a ceiling of 

Rs.400/- per month on posting to any station in the North East 

Region. Such of these employees who are exempted from 

payment of Income Tax, will however not be eligible for the 

Special (Duty) Allowance, Special (Duty) Allowance will be 

in addition to any Special Pay and for allowances already 

being drawn subject to the condition that the total of such 

Special (Duty) Allowance plus Special Deputation (Duty) 

S 
0• 
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Allowance will not exceed Rs.400/- per month. Special 

Allowance like Special Compensatoiy (Remote) Locality 

Allowance, Construction Allowance and Project Allowance 

and Project Allowance will be drawn separately." 

The Govt. of India, Ministry of Finance, Department of 

Expenditure vide its Office Memorandum No.F.No. 11 (2)/97-E-11 (B) 

dated 22-07-1998 continued the said facilities as per recommendation 

of the Fifth Central Pay Commission. 

Annexure-A is the photocopy of extract of Office 

Memorandum dated 14-12-1983. 

Annexure-B is the photocopy of Office Memorandum 

No.F.No. ii (2)/97-E-ll (B) dated 22-07-1998. 

4.4) That your applicant begs to state that he is saddled with All 

India Transfer liability and seniority in terms of his offer of 

appointment and with the said liabilities he has accepted for All India 

Transfer liability and seniority as per his appointment letter. 
'S 

4.5) That your applicant begs to state that he has litlfihled all the 

criteria laid down in the Of Memorandums regarding payment of 

Special Duty Allowance. Acconuingly after full satisfaction of the 

Respondents the applicant has been paid Special Duty Allowance 

without any intemiption but all of sudden the Special Duty Allowance 

'has been discontinued to the applicant by the Respondents with effect 

from August 2002 and recovery of payment of Special Duty 

Allowance has been made from the applicant with effect from 06-10-

2001 to July 2002. It is also surprising that the similarly situated 

persons woñcing under the same Depailment the Assistant Engineers 

who belongs to North Eastern Region and never been posted outside 

of North Eastern Region has been enjoying the said Special Duty 

Allowance without any intemiption till today but the Respondents had 

discriminated your applicant by discontinuing the said special Duty 

Allowance and also illegally recovered the said amount from the 

applicant which has been earlier paid to him. The Respondent cannot 

deny the same benefit to the applicant without any justification. As 

I 
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such the applicant is compelled to approach this Hon'ble Tribunal by 

filing this Original Application for seeking justice in this matter. 

4.6) That your applicant begs to state that he has filed 

representations dated 28-06-03 and 20-08-03 before the Respondent 

N6.4. The Respondent No.4 vide his letter No.2 (2)/SCD/03-0412063 

dated, Silchar 16/12/03 and also the Superintending Engineer, Silcbar 

Central Circle (CPWD), Sichar vide his letter No.3 (2)1SCC/031195 

dated, Silchar 29/1/04 rejected the claim of the applicant regarding 

payment of Special Duty Allowance. Interestingly the said letters did 

not specified nor clarified regarding continuous payment of Special 

Duty Allowance to the similarly situated persons i.e. Other Assistant 

Engineers belongs to North Eastern Region and never been 

transferred to outside of North Eastern Region. As such the said 

rejection letters are vague one and also mechanical by wirich your 

applicant has been deprived from his legitimate claim of Special Duty 

Allowance. 

Annexure-C is the  photocopy of representation dated 28-06-

2003 submitted by the applicant before the Respondent No.4. 

Annexure-D is the photocopy of representation dated 20-08-

2003 submitted by the applicant before the Respondent No4. 

Annexure-E is the photocopy of letter No. 2 (2)/SCD/03-

04/2063 dated, Silchar 16/12103. 

Annexure-F is the photocopy of letter No.3 (2)/SCC/03/185 

dated, Silchar 29/1/04. 

)7) That your applicant beg to state that similarly situated persons 

V are enjoying this benefit without any interruption as such the action of 	- 

the Respondents is arbitrary, mala fide, whimsical and also not 

sustainableintheeycoflawaswellasonfactS. 

4.8) That your applicant submit that there is no other alternative 

remedy and the remedy sought for if grsnted would be just, adequate 

S 

S S. 

cth 

1 
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4.9) That this application is filed bona fide and for the cause of 

justice. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons and facts, which are 

namited in details, the action of the Respondents is in prima flicie 

illegal, malafide, arbitrary and without justification. 

5.2) For that, the applicant is having All India Transfer liability 

and seniority as per offer of appointment letter as such he is legally 

entitled to draw Special Duty Allowance as per various office 

memorandums in this regard. 

• 5.3) For that similarly situated persons who are working wider the 

same Department and in the same office have been granted the 

Special Duty Allowance mt the Respondents are not giving the same 

relief to the instant applicant As such, the actions of the Respondents 

are bad in the eye of law and also not maintainable. 

• 5.4) For that, being a model employer The Respondent camiot deny 

the same benefits to the instant applicant which have been granted to 

the other similarly persons. . As such the Respondents should extend 

this benefit to the instant applicant without approaching this Hon'ble 

Tribunal. 

5.5) For that, it is unjust to discriminate among the employee 

similarly placed in the same department and it is also not proper to 

• insist on eveiy aggrieved employee to approach the court when the 

cause of action is identical 

5.6) For that, in any view of the matter  the  action of the 

Respondents are not sustainable in the eye of law. 

The applicant craves leave of this Hou'ble Tribunal 

advance further grounds the time of hearing of this instant 

application. 

6). DETAILS OF REMEDIES EXHAUSTED: 

I 
• 	S 

41 

S 

S... 
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That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction 

of this Hon'ble Tribunal under Section 19 of the 

Administrative Tribunal Act, 1985. 

MATIERS NOT PREVIOUSLY FILED OR PENDING 

BEFORE ANY OTHER COURT: 

That the applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter 

of the instant application before any other court, authority, nor 

any such application, writ petition of suit is pending before 

any of them. 

RELIEF PRAYED FOR: 
I 

Under the facts and circumstances stated above the 

applicant most respectfully prayed that Your Lordship may be 

• 	 pleased to admit this applicatiàn, call for the records of the 

• 	 case, issue notices to the Respondents as to why the relief and 

relieves sought for the applicant may not be granted and after 

hearing the parties may be pleascdto direct the Respondents 

to give the following relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct the 

Respondents to continue the Special Duty Allowance to the 

applicant and also please to direct the Respondents to refund 

back the amount of Special Duty Allowance with effect from 

06-10-2001 to July2002 which has been recovered from the 

salaiy of the applicant by the Respondents. 

8.2) To Pass any other relief or relieves to which the applicant may 

be entitled and as may be deem fit and proper by the Hon'ble 

Tribunal. 

8:3) To pay the cost of the applicaton. 

9. INTERIM ORDER PRAYED FOR: 

S 

S 
0. 
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At this stage no interim order is prayed for, if the Hon'ble Tribunal 

deem fit may pass any order or orders. 

APPLICATION IS FILE!) ThROUGH ADVOCATE. 

PARTiCULARS OF 12.0. 

LP.O. No. ...jj Q 3 

Dateofissue 

Issued from 

Payable at 

LIST OF ENCLOSURE& 

AsstaiedinlndeL 

Verification...... 

as- 

. 
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VERiFICATION 

I, Shri Aflabuddin 	 Engineer (Planning), 

Central Public Works Department, Silehar Central Division, Malugrani, 

Mela Road, Silchar-2, do hereby solemnly verify that the statements 

C 

are true to,my knowledge, those made in paragraph nos. 	, 

are being matters of records are true to my information derived tbere from 

which I believe to be true and those made in paragraph 5 are true to my 

legal advice and rests are my humble submissions before this Bon'ble 

Tribunal. I have not suppressed any material facts. 
I 

And I sign this verification on this the j1day of 

2004 at Guwahati. 

/ 

I 
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Uovernnnt V f india 	 I H 
Depa [rure 	— 	 - 

( 	
Now Delh!DaIod July 22,19. 

0FICE MEMORANDUM 

Subject AfloI inccs 
and Special Fncthl,s tar Civil,,,, Employees of (Ire Contra! Govorn rUnt serving in (Ito Sldir 

mid Union Territorje of the North-Eastern Region and in I/ic Andaman & Nicobar and Laksltathveep GtOLS of lIrjds Reco(rimenclagiotis a! (lie Filth Central Pay Commission. 

1 With a vii to attracting and retaining competent o!licers for service in the Noith-Easten Region, comprising 
the territories of Arunachal Pradesh 1  Assam, Manipur, Meghalaya, Mizoram, Nagaland rrJ Tripura, orders were 
Lsued in this Minlrys O.M. No. 200 14/3/83-Ely dated December-14--1.983 exiendind tr1ain allowances and othor  facil i

ties to the Civilian Central Government employees seriing in this region. In terrnst paragrepli 2 thereol, 
these orders ether than those contained in paragraph 1(iv) ibid. were also to apply mutaiirpu1andis to the Civilian 
Central Govemcnt employees posted to the Andaman & Nicobar islands. These wern Iürlher extended to the 
Cenlral Goverrrnunt employees posted to the Lakshadweep k.lancis in this Ministry's O.Mbf even number dated 
Marcli 30, 19a4, Iho ahlowarces and facilities were furlherliberaljsed in this Ministry's 

0. No. 20014/I6I8G/E.IV; E.11(13) dated teceinber 1, 1988 and were also extended to the Central Govenment empldes posted to the North 
Eastern Countil when stationed in the North-Eastern Region, 

2. The Fii;h Central Pay Commission have made certain recommendations sugges ng further Improvements 
in the allowances and facilities adrnissjhte to the Central Government employees, lncludpg 9flicers 

ci the AU India Services pos.ed in the North-Eastern Region. They have fu rther reccmmended that these'may also be extended to 
the Central Government employees, including Officers of the All India Serviceslposted in Sikkim. The 
recommendatbns of the Commission have been considered by the Government and the P 1rsident Is now pleased - to decide as fjlIows: 	

Ii II 

(I) Tonunir of Postlngloepu(atjon 	 - 

The povisions in regard to tenure of posting/deputation contained in this Mini 
E.IV dtecJ December 14, 1983, read with O.M. No. 20014/16/86.EIVIE.Il(9) 
shalt xntinug to be applicable, 

(ii) Welghitago for Contral Depu(a(forsrrrotnjng Abroad and Special Mention 
The prDvisjons contained in this Ministry's O.M. No. 2001 413/83-E.IV dated DeceiT 
No. 2ij14Jtijpi 	iun 

ii',  
posted to the specified 
èaitheraleof 12.5 per 
(B) dated December 1, 

) 
 

pei month currently in 
I (Dutyj Allowance plus 

1shalt also be dispensed 
wever continue to be 

htern of the ocJers contained in this Ministry'so,M. No2OO22/2Jg8.El(B) d 
iLay24 1989, Central 

Govemkrment Civilian emptQyees having an "Alt India Transfer UabiIity and posIdt erve in the Aridaman 
& Nicdiar and takshadweep Groups of Islands are presently entitled to an lslpd Special. Allowance at 
varyin] rates in lieu olthe Special IDutylAllowatice admissible in the Norlh.Easte1n Region, This Allowance 
shall clntinuo to be admissible to the specified category of Central Government rnpIoyees at the same 
rates prescribed for the different Specified areas in the O . M. dated May 24, 189t but whout any ceiling on it 

qjantum. This Allowance shall also henceforth be termed as Island Special (Dthy) Aflowance, Separate 
orciersin regard to this Allowance have been Issued in this Minist ry 's O.M. No. 2(1)/98-E.Il(B) dated July 17, 19!8. 	 . 	

- Attenon Is also Invited In this connection to Ihia clarificatory orders contained lq his Ministry's O.M. No. 
11 (3

)f3-E.tl(B) dated January 12, 1996, which slia!I continue to be oppficableriof only In respect of the 
Central Gove,nrl)er)t employees posted to serve in the North-Eastern Region but also to those posted to 
serve in the Andaman & Nicobar and Lakshadweep Groups of islands. 

. 
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	 VIL.IJQJ uwea uecemDer 1, 1968, shall continue lobe app 

j(IIl) Special [Dutyj Allowance  

Central Government Civilian employees having an AIi India Transfer Uability 
Territc'ries in the North-Eastern Region shall be grfed thepeci1 jPutyJAllow 
cent of1heir basic pay as prescribed in this Ministry's O.M. No. 20014/16/8e-EJV 
1988, but without any ceiling on its quantum. In other words, the ceiling of Rs 1 
force 4iaU no longer be applicable and the condition that the aggregate of the Sp 
Spetiti Pay/Deputation (Duty) Allowance, if any, will not exceed Ps 1000 per mo 
with. ether terms and conditioni governing the grant of this Allowance shbll 
applicable, 

O.M. No. 20014/3183- 
d December 1, 1988, 

nfldonUal Records 
4, 1983, read withO,M. 

S 

I , 
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Ulmvances, such as fle,not 
IilCompermatory Allowance, 

under iuo based on the p 	
_unissiôfl relating to these 

10~ lyees posted in the specilied 
ddweep Islunds, depending 

i conditions specified therein,. 
or the Island (Special Duty) 

l(wance(s) as admissible to 

(iv) Special Componsatorj Allowances 
Otrs in rrjid to revision of the rates of variou S.:t$ Coirqinn;atory 

Lo:ilily Allowtmco, [3ad Clinate Allowince, Trbaf Area I .'mnce, Cornpo;ite 

'etc., which are locahion-specilic, have either beeti sepuutly i&sueci or.a 

Go eminent decisions on the recornineiidalions of th Filth Central Pay 

allc.''iances. These orders shall apply to the eligible Genital Oovernmerit em 

localities in the NorthEnstem Region, Aridarnan & Niccbar ls laiid3 and Lak 

on lie area(s) of their posting and subject to the obseri:jrir.0 of the terms or 

Such of those employees who are entitled to the Speial (Dutyl Atlowanc 

Alkiwance shall also be entitled, in addition, to the Spciaf Compensatory 

them in. terms of these separate orders. ' .. ''""•" 

Central Government employees entitled to Special CompensatoryAllOWaflCe,ePara(e orciers in respeci 0, 

whi.h are yet to be issued, win continue to draw such allowances at the exisjng rates with reference to the 

/ A 'nclonal' pay which they would have drawn in the applicable prerevisèd scalDsl pay but for the introduction 

of lPe corresponding revised scales till (he revised orders are issued on the bsi.c! tieyecommendations,O(  

the Filth Central Pay Commission and the Government ,decisionsthereon.- 1  

ILI  

Tra'eitlng Allowance on First Appointment  
Tile existing concessions as provided in this Ministry's O.M. No. 2001 4/3/83.!V dated December 14. 1983 

and further tiberalised in O.M. No. 20014116186-E.l V/ElI(S) dated Decembar1, 1988, shall continue to be 	
$ 

apilicable. 	,' 	.... .. . . 	

r 	 - 

Trvnllftig Allowance for Journeys on Transfer; Road MIleage for Tranportatlon of Personal Eflects 

onilransfor; Joining Time with Leave 	 . 	

I 

The existing provisions as contained in this Ministry's O.M. No. 20014/3183E,lV dated December 14. 1983 

shztcontinuetobeapplicable. 	 •.. 	

. : 	J]L 
(vii)Leava Travel Concession 	 II 

In lrrns of the existing provision as contained in this Ministry's O.M. No. 2 p9 4/3/83-E.lV dated December 

14, 1903,   the following options are available to a government servant who teaes his family behind at tbe old 

headquailers or another selected place of residence, and who has not avaiId 9f tra ,nsler travelling allowance 

lot (lie family 	. 	 . 	 . 	 ,. 	 . 

the government servant can avail of the leave travel concession for journey to the Home Town once in 

a block period of two years under the normal Leave Travel ConcessiuleS 	. 	 . 

OR 	 . 

in lieu thereof, the government servant can avail of the facility for hirnfLtierselt to tI 	LQnca year 

from the station of posting to the Home Town or the place where the frnily is residing and for the iüy 

(restricted only to the spouse and two dependent children of age up to1B years in respect olsons and 

up to 24 years in respect of daughters)  also 	onceayear to visit the government se rvant a1. _ 
..................................... 

SIatioQp.[ posting.—. 

Tlies'e special provisions shall continue to be applicable.  

In addition, Central Government employees and their families posted in th se territories shall be entitled to 

avail of the t..eave Travel Concession, in emergencies, on two additional occisions during their entire service 
gi

ll  

ssion and career. This shalt be termed as "Emergency Passage Conce 11isintended to enable the Central 

0c4.'emment employees and/or their families (spouse and two depende q \chtldreflI to travel either to the 

borne town or the station of posting in an emergency. This shall be over above the normal entitlemenis 

of the employees in terms ot the O.M. dated December 14, 1983, and (boo additonaI passages under the 
Emergency Passage Concession shall be availed of by the entitled modeand class ol travcf as admissible 

under the normal Leave Travel Concession Iutes. 

Further, in modification of the orders contained in this Ministry's O.M. No 2001 4/16/86-E.l V/ElI(S) dated 
December 1, 1988, Officers drawing pay of Rs 13.500 and above and their families, i.e. spouse and two 

dependent children (up to 18 years in respect of Sons and up to 24 ye in respect of dughters wifl be 

puitted to travel by air on Leave l'ravet Concession between Agartat Ai zawVtmPhaVLitabafllSth±ar in 

Ihn North east a %  Calcutta end vice versa: between Port Blair In flAndaman & Nicobar Islands and 

CcuttaJMadras and vice versa; and between KavaratU in the Lakshadweep Islands and Cochin and vice 

voa. 	 II 

I; 

I 

it 

• 
H 



(vr) Uuldron EducatIon Allowance and Hostel Subsidy 
' 7 	 . 	Tli rixiting provisions as contained in this Mni'lr/s O.M. No. 2P'?1  1/!33EJV daind Deiciiih':r 1, I Yflt 

I  h'iI continue to be applicable. The rairs of ChiIdrn Education AliDwanco and Ho.tel SiihiJy I :iviiirj t)12r!il 

reused in the Deparimerit of Personnel & Trairrin'j O.M. No. 21017/ 1/97.Estl.(Alluwarices) rIiti'i june 1?, 

1 !J8, the Allowance and Subsidy shall be payable at thu rcvied monthly rnte of fl: 100 and l 30) 

ra%pcctively per child. 

Rentiori of Government Accommodation at the Last Statloiiof Posting 
• The lacility of retention of Government accomrnodttoh at the last sttion of posting by the Cei'itialGrjvcrninen; 

eaployeos posted to the specified territories and whose fomities'c4ntinuo to stay at that stntion is ovailubl 
In terms of the orders contained In the erstwhile Ministry of Wort& Housing O.M. No. 12035/24I77Vol. 'It 
&ded February 12, 1984, as amended from time to time. This fhcilily shalt continue to be avaitabic to the 

eiqible Cential Government employees posted in the Nor1h-astrn Region, Andaman & Nicob?r islands 
and Lakshadweep Islands. In panlial modification of these ordes',t Licence Fee for the accommodation so 
reined will be recoverable at the applicable normal rates in where the accommodation is below the 
type to which the employee is entitled to and at one and a half piies the applicable normal rates in cases 
where the entitled type of accommodation has been retained.. he facility of retention of Goverrirrrcnit 

aaommnodation at the last station of posting will aso be adrnisib)e for a period of three years byond tlr 
nmal permissible period for retention of Cove et accornmoatiofl ptescnibe'J in the Rules. 

i-luse Rent Allowance For Employees In Occupation of HirdPnivato Accommodation 

The orders contained in this Ministry's O.M. No. 11016I1IE.ti(B)/1U dated March 29, 1984, and .exlended ii 

this Ministry's O.M. No. 20014I1GI86.E.IVIEJI(B) dated Decemb1, 1980, shall continue tobe applicable 

' (xi) Retention of Telephone Facility at the Last Station of Posti 
• 	As provided in this Ministry's O.M. No. 20014/1 6/B6-.lV/E.Il(B) dçd December 1, 1968, Central Governiner 

• .. employees who are eligible for residential Ielephrs may be pe1friittod to retain their residential lelephori 
etiheir last station of posting, provided the rental and all other crges are paid by the concerned employee 
therneselves. 

(xii) Medical Faculties 

Families and the eligible dependants of Central Government çrployees who stay behind at the previci. 
stations of posting on the employees being posted to the speci

ta

ied territories shalt continue to be eligible I 

auail of CGHS facilities at stations where such facilities are av lable . De(ai ed orders in this regard will t. 

	

• 	issued by the Ministry of Health & Family Welfare. 

3. The President is also pleased to decide that these orders, in s 
employees posted in the NorthEastern Region, shall a!s be applic 
Government employees, including Oil icers of the All India Services, r 

A. TKese orders will take effect From August 1. 1997. 

lrso Far as persons serving in the Indian Audit and Accounts I 
after con9.Jttalion with the Comptroller and Auditor General of India. 

1-Indi version will lollow.  

as they relate to the Central Governinc 

rnmitalis mulandis to the CiviliBn Cenli 

d to Sikkim. 

niment are concerned, these orders issi 

To 

Iii (N.SUNDER RAJAF4) 

Joini Secretary to Ihe Government of India 

All Mhistnies/Deparim.nt of the Government of india lAS per standard Distribution Listi 

Copy t\vilh usual number of spare copies forwarded to C&AG, UPSC, etc. tAs per standud Endosernent L 

Copy also forwarded 10  Chief Secretary, Andaman & Nicobar Islands and Administrator, Lakshadweep. 

l 	I 
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Govt. bf In(lit 	 - 
Centrnl Public Worke Department 	 -1 	- 

)io, 8(1)/GI/2003/ .,/,/ 	
Dtd. 7,,(,(i 

To 
The Exocutive iineer, 	 - 
Guwahati Cent. Divieion, 
CPWD, Gwmhati-21. 

Sub * SDA for Civilion Fxnployee to the Centrn]. Govt.' 
Serin inthe State & Union Taxritoriee Of NER 
i/o Sikkim. 

Ref,$ Your letter No, 9(1)/GCD/2002/1991 O f  22/8/02 

With reference to the letter cited nhoe the payment of 
3DA has been dinoontinued to me With effect from Aug./02 £ud recovM 
of p7ment nlrea'ty made to me has been effected from the nalnr' of 
Sep./02 till 06/03 in n.ccordrac with etated 0.M. No. 71/2/2002A4mn o  ' 
cltd. 17/7/02 of OB(NEZ),Shillong. 

In this connection it may be brought to your kind notico 
that other AE'e working in NEZ with ewno nervico condition have bocn 
allowed payment of S1)A on the groimd that they have been ponted back 
to NN Region from outcide the Region, that may be for one time only 
in their entttznervioe nprtn. It may nine be neon that mans of the 
AE'n bolong to NER might have ponted to name etation other than NER 
on promotion eto and nubeoquently brought back to their choice poating 
in HER after one year or no t  that too 10-J5 yearn back nnd never been 
tranafered again to outside the region are enjoying SDA entinnounly.' 

Further mony AL' a belong to NER who have never boon trano-  
2 orod to outcido of NEll, have been allowed payment of BDA till date.' 

But in my once the reanon has been given for (liO0Ofltifltl-' 

: 	t1031 of SDA that I have never been potod to NER from outnide the 
region. This has cauced a great injuotio to me. Such dinorimination 
among the membero of came 0a1er officer'o in bound to create CA 
atmaophoro of domorilasatlon ol -  

1orevar, it in cottled law that perocme cimilarlyèituated 
to the benoficiariec of the judgement are to be extended the benefit 
thereof. Ã03 per pronounocnCint of OAT, Principal Branch, New Delhi, 
N,0.A. 	2400/96 filed by OPWi)JE'n asnooirtticm, circulated vide 
0.1. No,, 17/2/s 98-.fdmn. dtd. 2700.2000 of C(NBZ), CPWD, SKi11-Ong 
for implementation it has been said therm that It in unjunt to 
dinoriminato niiong the emplyee nimilarly ,  placed in the name de:parent, 
it in also not proper to incint on every tzggrieod erftplyee to approach 
the court when the onune of action in ittenticol 

In view of abovo atated facte it in earneatly,  requented 
to connidor my cane nympathetiCrll7 and allow me to draw BDA centi-' 
nuounly and the amount of UDA payment no far recovered from me may 
kindly be refunded. 

3ubmittncl for favour of kind porunni and early action 
pleane. 

Thanking you. 
Yourn faithfully, 

A.U. Mazurdar, 
Acointtult igineer, 
Guwahati Cont. 8ub-Divn1 

/ 	
CP%ID, 



I TO 
The Executive Engineer. 
si1chr Central Division, 

- 	 C.P.W.D., Siichar - 2. 

- 	 Sub;- 	SDA for civilian employee to the t Central Govt. 
Serving in the state and Union Territories of 
NER. 

Sir. 

The payment of SDA has been discontinued to me with 

effect from ugu5t'02 and recovery of payment from 6.10.01 

to July'02 has been made from the salary of Sept'02 to June' 

02, in accordknce with Office Memorendurn No.71/2/2002-Admn. 

dated 17.7.02 of Chief Engineer(NEZ),ii1long. 

The reason has been given for discontinuitiOn of SDA. 

that I have nor been p0atei to NER from outside t1,e flegion. 

3ut there tre maiy Assistant Engineers belonging to NER who 

h.v' ev .becn transfered to outside of NER,have been allowed 

pymt of SD till date. This has caused a great injustic tO 

me. Such discremination among the members of s,nte cader 

officers is bound to create an atmosphere of demoralisation. 

Moreover, if is settled lw that persona similarly 

aituated to the banificiaries of the judgement are to be 

extended the benifit thereof. As per pronouncement of "CAT". 

Princip1 r.nch.New Delhi, N.O.A. No.2400/96 filed by cPWL) 

Junior Engineerts association, circulated vide O.14.No.17/2/98-

Admn. dated 27.10.2000 of chief Engifleer(NEZ),CP't1Ds$hillOflg 

for implementationit has been said therein that "It is 

unjustv to discreminate among the employee similarly placed 

in the same Department, it is also not proper to insist on 

every aggreived employee to approach the co&rt when the cause 

of zicticin is identcl." 

In view of the above stated facts it is earnestly 

requested to allow me to draw SDA continuously and the 

amount of SDA pyrnent so fr roovered from me,rnay kindly be 

refunded as other Assiatnt Engineers in the same station 

with same service condition are getting the same. 

Yours f Ithfully. 

Ilk 	
Z) 

40 	 ZPNuER 
AsBistant Engineer(P) 

/S11char Central Division 
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sc 'II' • OF 11 I A 
?U LIC V'ORI(S DEFART!'1T. 

i:o.2(2)/SCD/03-04/03 	 ted,si.lchr A.6 Jiz/03 

ZTo 
Sri A.U.NcZUmC1er, 
Assit.flt Erjinccr(P)s 
Siich.tr Centrl Diviz:i0n, 
C.P.U.D., Silchrir - 2. 

Sub:- 	SDA for Civi 1i - n Erni').Oyeo to the Central Government 
Serving in the tte nd Union TerrftOrie of NE1. 

your letter dt. 20.8.03. 

,:ith reference to the 	ove letter, regrciin;j Pyrnent 

of SDA, it i to intim.te that 	er LPC,received from 

Executive Engineers Guhti Centr.Tl Divi.ion CPD, guhti vide 

£. LPC/GCD/03/1574, dt. 1/7/03, thcrmount of SDA 	jid to 

you with effect from 6/10/2301 to 31/7/02 hzir been recovered 

no SLA h 	been paid during 6/03. Though you have been posted 

in 1E Region1 if 	rereenttiOfl has been mide thereafter 

;mncl rny ci:rific2tin h 	been received, my he intirnrted. 

A ;uch, rit per LPC, the SDA hc not been 11oed to 

yOU. Ilowever, mitter ire beinj referred to the superintendi-ng 

jninecr, ilchr control Circ1e,firt direction officer for 

getting clorificotion & some shall be intimnoted on receipt of 

the omeo 

Eiue.lr 
Silchor Centrl DiviiOfl 
C.P..D., Slichor - 2. 
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3OVi' • OF IIJDIA 
Oi.T.L 1-U3LIC  

i 	. 	. 

No.3(2)/SCC/03// 	 Dted,Si1chr 

i-i-I 	Lx c c Li t i ve Eninocr 
SilchQr Ceritrl Diviin, 

ci?_ 	9T_i0 

1I 
sub: — 	SDA f:r civ! 1jn imj loye t the Ccnt r.1 

Ijj 1  J 	 JerVifl:j in thc strte rInd Union Territ'ri. of 
incluin JiRkim. 

.j) 	
Uo.2(2)/SOD/03-04/2 0 64 dtc1.1712.O3. 	- 	- 

J.: 

	

	 refer to your letter No.cited abOve on the. sujct 

it is to inforr:i that, Dh is dmissib1e to th em1l)ye 

h -win.; 	11 1nii.i tr.insfer 1j,iuilitie 	 t:'cJ fr:ri C>Ut?lO 

the rjiOfl. 

i t is observed that, Sri A.U.rjumdr1 ,.53istrflt 

Lnjiner hs 	 - en trnsferred rrn Chti t ) i]-cVir (1 Ot 

	

lces comes u;ic1r .L Re -jion) hi1e ri Ncjumcr 	3s1strlt 

	

1njinetr vms osted t 	 he ws riot .jc:tt;±n; SuA. 

On the 	ove 	sis Si A.U.Ijurnr 	itn1 

Erljineer i not cntitlec for SPA. 
S 

— -. 	O;i. s,,,.-•-- \ \ .3 .... --• 	 ' '' 1 	'T') 	1 	1l 	L._-.4 

C9 

— 

(r9 

jc 	£.Ls 	. 	.LdLL 

SILCF1Ai ci1:T1AL cIRc; 
C.P.'!.D. SILCUAR -2 

- 


